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BEFORE THE NATIONAL GREEN TRIBUNAL,,
PRINCIPAL BENCH AT NEW DELHI ;-
Original Application No. 1328/2024 ‘\\

IN THE MATTER OF:

Aleem

Versus

MoEF & CC & Ors. Respondents

SUBMISSION ON BEHALF OF RESPONDENT NO.5, M/S GANGA

BRICKS FIELD NOW NAMED AS M/S KISAN BRICKS FIELD BY ITS

PARTNER MURSALIN

I, Mursalin, aged about 55 years , S/o Barkat, R/o Village Shekhpur,
Mujahidpur, PS — Fatehpur, Tehsil — Behat, Shekhpur, Mazdipur Must
Saharanpur, Muzaffarabad, Uttar Pradesh — 247129, do hereby solemnly affirm

and state on oath as under:-

1. That I am one of the partner of M/S Ganga Bricks Field, I am fully

acquainted with the facts and circumstances of the case, as such [ am

competent to swear this affidavit.

SO

. That I came to know about the above noted case only 5-6 days back, when
I came to meet my Counsel at Baghpat, Mr. Lalit Singh Nahar, Advocate,
to understand the contents of order dated 03.03.2025, rejecting my

application regarding Consolidated Consent To Operate, wherefrom he
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informed that one of the reason of rejection of my application was
mentioned as pendency of the above noted case before this Hon’ble Court.
A copy of the said rejection order dated 03.03.2025 is being annexed

herewith as Annexure No.1 to this affidavit.

3. That I had no knowledge of the pendency of the above noted case or the
orders passed in it prior to the above mentioned event.
4. That apparently the notice must have been sent to Murad Ali, who went to

Dubai and is not a partner with the tfirm anymore and no one from his

o R »-remaining family informed the deponent about the notice, if received by

4 ‘\

¢ (J ,;ih as a matter of fact, after Murad Ali left for Dubai, the firm was

\ii_,l;___/’r‘gconstltuted and M/S Ganga Bricks Field was renamed as M/S Kisan

Bricks Field and the deponent is in partnership in this firm with Sarfaraaz.

However, the entire affair of the firm is catered to by the deponent. A copy

of the partnership deed of M/S Kisan Bricks Field is being annexed
herewith as Annexure No.2 to this affidavit.

6. That thereafter, I requested my Counsel above named to do the needful in
this matter, who got me in touch with Mr. Pranav Kumar Srivastava,
Advocate, who agreed to present my case before this Hon’ble Tribunal.

7. That in view of the above, the present affidavit could not be filed within

time as directed in the order dated 03.12.2024.

3 B o g 1) g /i =




4

17

8. That in view of the facts and circumstances, the deponent bows down
before this Hon’ble Tribunal asking for forgiveness in being unable to keep
tabs with the developments regarding his firm beyond its activities and
further prays that the submissions of the deponent may taken on record for
the purposes of this case. The deponent shall submit his reply to the p.resent
OA No.1328/2024 and other applications, if it is so directed by this
Hon’ble Tribunal.

9. That the brick kiln run by the deponent was closed down under the orders

of the Uttar Pradesh Pollution Control Board on 15.01.2025. A copy of the

xS Ny
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ia,}‘%osure order is being annexed herewith as Annexure No.3 to this

._ 'Q.Tlég_tc if is pertinent to mention here that even then the deponent did not
LN Fl

\_._;_’){,Lame to know about the present OA and the order passed in it.

&, y:i;{r’;l

~4+T. That soon after the brick kiln run by the deponent was shut down, he started
making efforts to get it open and running again. As such he made various
applications to several authorities, but it bore no fruit until now. Copies of
the applications made by the deponent before several authorities are being

collectively annexed herewith as Annexure No.4 to this affidavit.

12.That as far as the applicant’s grievance before this Hon’ble Tribunal is
concerned, the deponent has no idea regarding the same, as such he cannot

submit anything in respect thereof.

e
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13.That the deponent submits with profound respect that if he is allowed to
run his brick kiln again he shall strictly adhere to the environmental norms
prescribed in law.
14.That deponent bows down before this Hon’ble Tribunal and prays to let
him run the brick kiln, which if he is so allowed, he shall obey all the
directions issued by this Hon’ble Tribunal, without any let or hindrance.
15.That the present affidavit has been prepared by my Counsel on the basis of
| the instructions given by me to him as well as on the basis of the documents
o T** given by me to him for the purpose of the present case/affidavit.

\s\ B i
/ f < \(?Tﬁhat the contents of this affidavit and the accompanying annexures have

”"V- b&ek read over and explained to me in my vernacular (Hindi) and I have
Z/} -~ ﬁ}éerstood the same.
\ . ;’“ T %‘V’J
s Ur,,,/ﬁ’That the contents of this affidavit are based upon my personal knowledge

and records available to me.
18.That the contents of this affidavit are correct and true to the best of my

knowledge and belief and nothing has been concealed there from.

DEPONENT

S
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VERIFICATION

| the deponent above named do hereby veri‘y that the contents of the

accompanying aftidavit are true and correct to t¢ best of my knowledge

and belief and nothing material has been concealed therefrom.

Verified at sy L ET ;%(- ... Day of March. 2025.

DEPONENT

\M.{_\II(}1
M Am

ensi. Beod

LIIsSTT Sarv@raneia

;fipg, D g
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— UTTAR PRADESH POLLUTION CONTROL BOARD
% Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
% N
“" Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Category : ORANGE Application Id : 30353418
Ref No. - Dated : 03/03/2025
232698/UPPCB/Saharanpur(UPPCBRO)/CTO/both/SAHARANPUR/
2025
To,
M/S MURSLIN

MS KISAAN BRICK FIELD OLD NAME GANGA BRICKS FIELD

VILLAGE CHAUPUR , MUZAFFARABAD , TEHSIL - BEHAT , DISTT -
SAHARANPUR,SAHARANPUR,247129

SAHARANPUR

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 04/02/2025 and received on
04/02/2025under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 03/03/2025 . Your consent application is hereby refused due to
following reason.

Reasons :-

The closure order u/s 31 (A) of the Air (Prevention and Control of Pollution) Act 1981 has been issued
against the brick kiln by the Board vide letter no. H21972/C-3/Vayu-7652/Saha/24 dt. 30.12.2024 and is still
affective. Also an O.A. no. 1328/2024 has been filed by Mr. Aleem before Hon’ble NGT, New Delhi and is
under brocess.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

Digitally signed by
Yog en d er Yogender Kumar
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This order is issued with the approval of competent authority.

Copy To -

Digitally signed by

Yogender Yogender Kumar

Date: 2025.03.03 17:14:24
Kumar G

( Authorized Signatory )

YOGENDER KUMAR
REGIONAL OFFICER

YOGENDER KUMAR
REGIONAL OFFICER
( Authorized Signatory )
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'SMN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK Fle'm BRICK FIELD

f-._’ & PARTNERSHIP DEED

)
2

Mr MURSLIN S/o Sh BARKATE R/o Village Shekhupur Muzahldpur Thana
()’" =3~Féte§pur Tehsil Behat, Saharanpur - 247129 Uttar Pradesh PAN
M1031M (herein after called the first party)

v 3V,

...

/‘\'

2. Mr. SARFARAJ S/O SH KURBAAN R/o Village Shekhupur Muzahidpur,
Thana Fatehpur, Tehsil Behat, Saharanpur - 247129 Uttar Pradesh PAN
HDAPS6120P (herein after called the second party)

— N Ay 4
A (]
1 ¢f 17117 0007273702

7L,
| BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD KISAAN BRICK FIELD K)
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Statutory Alert:

1 The authenticity of this Sta i Wos :

Any dlsc(epancyy in the delallg on thﬂs Cemﬂcale and as avallable on lhe webs& / Moblle App rendersplt Ir:)vall of Stock Holding.
2 The onus of checking the legitimacy is on the users of the certificate. 8
3 In case of any discrepancy please inform the Compatent Authority.
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Which expressions shall in.. ', executors, administrators and the
representatives of the respecl. :

WHEREAS the parties of this de.. . ...:¢ entered in to an agreement to form a
partnership firm in the name and « tylc as KISAAN BRICK FIELD to running a
business of Manufacturing of Bricks and other subsidiary work. They have
become partners with effect fron 91.09.2073. The said parties have further
agreed to execute a deed of partnership in order to avoid any dispute in future
and to define the rights, relations and cbligations of the parties inter-se and with
that end in view thereby they hai@ :.é%fcged to execute this deed of partnership
containing the terms and condifi¢; 5 which the partnership business shall be
carried on. e

Now this deed of partnership witnesses as under -

1. NAME |

That the business of the firm <hall be carried on under th= name and style
of KISAAN BRICK FIELD with its principal place of business at Khasra
No 471 & 531 A, Village Chaupur, Paragana Muzaffarabad, Tehsil Behat,
,,v &stt Saharanpur -247129 (U.P.).

anufacturing of Bricks and other subsidiary work or as may be mutually

e
,.';;,a reed upon by and between the partles from time to time and shall be

Village Chaupur, Paragana Muzaffarabad, Tehsil Behat, Distt Saharanpur
-247129 (U.P.) or at such other place as may be agreed upon between
the parties.

3. COMMENCEMENT OF BUSINESS
That the terms of this deed shall be deemed to have come into force with
effect from 01°T September, 2023 and shall govern the mutual relations of
the parties.

H 3 A N !

%(M<MJ
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(3)

4, KIND OF PARTNERSHi?
That the partnership shall * = <. partnership AT WILL

5, FINANCIAL ASSISTANCE
That firm may take loan from banks, financial institutions and from outside
parties in the name of the firm.

6. BANK ACCOUNT
That the Bank account of the firm shall be opened in any scheduled/
nationalized/Private Bank and shall be operated by all the parties to this
deed jointly or some of the parties as decided or as may be mutually
decided by the partners from time to time.

7. INTEREST

That the partners will be paid simple interest subject to @ 12% p.a. or any
other rate as provided by Income Tax Act,1961 on the capital contributed

by them or any loan advanced by them to the firm or any deposit by them

10

=70y, With the firm or any amount of share in the profit of the firm standing to
2 J{thelr credit in the firm's account at the closure of accounting year.
\&ﬁb‘v\{:‘ever in the case of loss or lower income, rate of interest can be nil or
(Ui Iower than 12% as may be agreed to by and between the partners from

o
stime to time.

‘o REMUNERATION

"That Mr. MURSLIN & Mr. SARFARAJ are hereby authorized to charge
remuneration Rs.6000/- per month each being working partner within the
permissible limit as provided U/s.40(b)(v) of Income Tax Act,1961.

9. FINAL ACCOUNT
The regular books of account of partnership business shall be kept
and maintaired on the method convenient to the nature of trade at the
principal place of business and such books shall be opened for
inspection by any of the partners or their authorized
representative at all reascnable hours. That the said books of account

O‘R?\@M WU
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11.

14.

15.

‘ '«-"jﬁﬁﬁ”ihgrespe"t of the share of deceased.
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shall be closed at evely Gic: 'uy of March each year and profit or loss
shall be determined and div.d2d between the partners.

CAPITAL

That the initial capital of the firm shall be subscribed in accordance with
the need of business as partners think fit from time to time and the
amount so subscribed shall be creditec! in partner’s capital account in the

books of the firm.

PROFIT RATIO

That the profit or loss of the partnership business after providing all
expenses incidental to the business shall be divided between them in the
following ratio: -

—

(@) Mr MURSLIN 50%
(b) Mr. SARFARAJ 50%
4 I _case of death of any of the parties, the firm shall not come to an end

‘but)t shall be continued and the legal heir shall become member in the

the Indian Arbitration Act than in force.

That none of the party shall transfer his share to any other person without
the consent of the other parties. In the event of insanity of any of the
partners, one member of her family shall be taken in place of her as
partner as be decided and communicated in writing by the first family

members of such partner.

That in all other matters o1: which this deed does not contain any specific
provisions, the provisions of Indian Partnership Act, 1932 shall apply.

53 el AT

11
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16.  That all or any of the terms <14 conditions of this deed may be modified,

hereof the parties to bind themselves, their legal heirs and
e

L $h ve put their respectlve hands and seals by signing on each paper

SIGNATURE OF PARTNERS
i “h % @ @) N

AU H=a(3L (MURSLIN)
78 764 S ©
. E i Her
W (SARFARAJ)
N 2[4

g
97 17037/6/

Hitested

12
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Permanent Account Number - DLGPM1031
NAME - MURSLIN

FATHER'S NAME - BARKATE

DATE OF BIRTH - 01/01/1970

TRUE COPY
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PERMANENT ACCOUNT NUMBER - HDAPS6120P
NAME - SARFARAJ

FATHER'S NAME - KURBAAN

DATE OF BIRTH - 01/01/1987

TRUE COPY
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PERMANENT ACCOUNT NUMBER - ABAFK9548E
NAME - KISAAN BRICK FIELD
DATE OF INCORPORATION - 01/02/2023

TRUE COPY
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ORIGINAL

Goveramedtes Dndia
Form GsT RITG-06
Jea Rely N
Registration Certificate

Keglstratlon Number : 09ABAFKIS43E173

| 1. [Lagal Mame KISAAN BRICKFIELD
T2 [Trade Name, it any "KISAAM BRICK FIELD
| 3. |Additonal tracie names, if | 3
{any I
| - -;i:nnimutlnn of Business Pannerahip T o |
i |addrass of Principal Place of | Building No.JFlat No.: Khasra No 471 And 531 A |
S e Name Of Pramises/Bullding: Tehsil Behat
RoadrStrest: Paragans Muzafarabad
II Clty/Town/Village: Chawapur
District: Szharanpur
State: Uttar Pradesh
PIN Code; 247128
1 |
|| |
5. |Dateof Liability
7. |Perlod of Validity From 1411062024 :JTu Nt Appicabla
A. |Type of Registration Regular
! g |Particulars of Approving Centre
Signature
Slgnatura valid
o
| Do 20241004 EEL.'_?'.ET Al
\Name [SANJAY KUMAR W5 HFA
-Dulgnu'lnn C Suparintendent
JHI|Edi4:'.t.iDI‘III.|-Q1‘ﬂEE iMEEF{UT
Bate of issue of Certlilcata Hariznzg

Wete The reqistration certificate is required o be prominenty dispiaved at 2ll pleces of Business intha Ststa

fiow b= 3 systermn senerated dighally sigred Regisiralion fartili. ot saued based on the approval af applicalion granted
- | ARTTE by thetjunisdicnomal autherlty, '

P it TIWA 5]

19



Goods and Services Tax identification Numbar: 03AEAFKSS48E1Z

Details of Additional Place of Business(s)’

Legal Nams KISAAN BRICK FIELD
Trade Nama, if any KISAAN BRICK FIELD
Total Humber of Additlonal Places of Business In the State ]

ORIGINAL,

Annexura A

20
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Goods and Services Tax Identification Number: 094 BAFHS548E123

Legal Hame
Trade Name, If any

KISAAN ERICK FIELD
KISAAMN BRICK FIELD

Detalls of Managing / Authorized Partnors

Hams
DeslonationStats
Rosident of Stala
Harmea
Desgnation/Status
Residani of Stals

=

] 5

Sty
IIJI i

MURSLIN
PARTHER
U Priige
RFARA

X 120 5

H YA

ORIGINAL

Annaxure B
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VAKALATNAMA
0A No. 1328 /2029

ANNEXURE-5

IN THE MATTER OF: -

Applicant / Petitioner

VERSUS

/‘70&/:&&(’ ...... 2~ ...O.M..'.‘..............................................Dcfcndam(s)/Respondem(s)
Viwe Musaadin,. $fo. Roskal, Jer

Know all to whom these Present shall come that [/ We

ﬁw}ﬁ/o,fap/fnfiw‘“w .................................................................
an gl

Do hereby appoint Mr. Pranay Kumar Srivastava & Mr. Lalit Nahar, Advocates, , Squn 7™ Ba
Mo * S SIBY B LT P v o
Office Address: - A — 123, Second Floor, Phase 2, Ashok Vihar, Delhi - 110052

(Herein after called the advocate/s) to be my / our Advocate in the above — noted case and authorize him / them:-

1. To act, appcar and plead in the above-noted case in this court or in any other court in which the same may
be tried or heard and also in the appellate court including High Court subject to payment of fees separatcly

S for cach court by mc/us.
—
/ Ej § 2. To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
/ ~ £3 % revision. withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
S9 — 5 A % 3 5 > A b
/ S é‘ 8 § necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
e Y =
= L — stage
/ . Sgéz s stage.
[ Srdé == . > .
£ ‘5§ 5 § 3. Tofile and take back documents. to admit and/or deny the documents of opposite party.
' §° =
L ——— - » . - . 2 or. o ye .
- 2 § 4. To withdraw or compromise the said case or Submit to arbitration any differences of disputes that may arise
o 0 § i touching or in any manner relating to the said case.
5 -8 § ,’/
N = 5. To take execution proceedings on paying separate fee.
| g e O 6. To deposit, draw and reccive money, cheques. cash and grant receipts hereof and to do all other acts and
l‘ ¥ = things which may be necessary to be done for the progress and in the course of the prosecution on the said :
4 === S -
i — sase. N
; %L_‘ == e e
i  J 15 — o
] L —— » « .o .. - - . €
i s 2 = 7. To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority 2
] A : £ : D)
! g\l i 38 = hereby conterred upon the Advocate whenever he may think fit to do so and to sign the power of attorney e
m , S % - S
" éf: gg‘: = ; on our behalf. N
T e (e
o R j ; ' . : sf‘
| f'f; o == | 8. And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or his substitute ‘P_'\ i
! i — : ; ; %
SR = in the matter as my/our own acts, as if done by me/us to all intents and purpose. \ %
0 8.9 o y Y; purp |
f i = ! ]} g
| _é . =i i 9. And I/we undertake that /We or my/our duly authorized agent would appear in court on all hearings and 18
o s | O . o 2y
| b Ta==2 will inform the Advocate for appearance when the case is called. S
R 8 = | /
e T ‘ : , :
T 10. And I'We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result
of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he

=1

shall receive and retain for himself.

11. And I'we undersigned do hercby agree that in' the event of the whole or part of the fee agreed by me/us to
be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said

—
w =
i ==
w P——
E § —
o T > 7. . 5 . = ;
N § $s = case until the same is paid up. The fee settle is only for the above case and above Court. I/'We hereby agree
2 — e X 5 5 A <
v i B5 that once the fee is paid, 1 /We will not be entitled for the refund of the same in any case whatsoever and if
n S—— wi ‘o . -
a : I = the case prolongs for more than 3 years the original fee shall be paid again by me/us.
S 3 ==
° § == IN WITNESS WHERE OF I'We do hereunto set my/our hand to these presents the contents of which have been
A e ————] el
- ° === ! understood by me/us on this ,D»i ............................ Day ofMM#\ 2025 Accepted subject to the terms of the

e S

~ fees explained to me by the Advocates above named and accepted by me.

VV"&:":f ‘ S e N 0"\
Client 34, {H ot lient }57\2’\ W

A
Advocate (D/"?‘{_.V/w?)

2 T as il

V'—
AA‘ B B Iidentify the Signature/ Thumb Tmpression of Below Mentioned Person.

297 1
Signed in My Presence. The Client.
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